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BRANCH, NEW DELHI 
EXECUTION APPLICATION NO. 11-12/2024 

IN 
ORIGINALAPPLICATION NO. 4112020 & 94 of202 

IN THE MATTER OF:-

Pushpendra Kumar 

Versus 

Nagar Panchayat Kadaura & Ors. . .. Respondents 

COMPLAINCE OF ORDER DATED 15.12.2025 PASSED BY 
THIS HON'BLE TRIBUNAL DIRECTING THE 
RESPONDENTS TO FILE ACTION TAKEN REPORT 

I, Deponent Manoj Kumar Singh, S/0 Sri Sachchidanand Singh, 

aged about 58 years, cun·ently working as Sub Divisional. 

Magistrate, Kalpi, with additional charge of Executive Officer, 

Nagar Panchayat, Kadaura, District Jalaun, Uttar Pradesh, do hereby 

~=-----
.. .. •

0 

0 soolemnly affirm and declare as under : -
~~&l!..Co~O 0 .; 

That the deponent is the Sub Divisional Magistrate of 

Kalpi with additional charge of Executive Officer ofNagar 

Panchayat, Kadaura, i.e ., Respondent No. 1 in the 

abovementioned Execution Application, and is therefore 

well acquainted with the facts and circumstances of the 

;;; , -~~{, /-l-lrq~lri} 0:-;~~r{) 
"F1 ° ~1:'lT'~1""to~l ~'l 

• 

•. 
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present case, based on information and knowledge derived 

from the official records maintained in the ordinary course 

of business. 

2. That the applicant filed the present Execution Application 

No. 11112 of 2024, alleging non-compliance with the 

directions issued by the Hon' ble Tribunal. It was further 

alleged on 15.12.2025 that violation of environmental 

norms in maintaining the ponds at Kadaura, District 

Jalaun, Uttar Pradesh. 

3. That this Hon'ble Tribunal, vide order dated 15-.12.2025, 

was pleased to issue the following directions:-

"8. Learned Counsel for respondent no. I has also 

submitted that action plan is being prepared and 

environmental issues raised before the Tribunal will be 

redressed. Hence, we direct respondent no. I to file the 

ction for rejuvenation, removal of encroachment and 

protection of the pond, details of the area of the pond as 

pre the revenue record, their geo-coordinates, assigning 

\:;tf-!i7i~"tt /.mll \."1-l~{t 
'f'H 'i fli~ ~mr ZiiT('JM 

• 

2

985



unique· identification to each pond, source of fund for 

completing the work and agency responsible for carrying 

out the work along with officers accountable to ensure that 

work is completed within the timebound period. The said 

action plan will disclose the outer time limit to complete 

the work. This action plan along with the fresh status 

report be filed by respondent no. 1 atleast one week before 

the next date of hearing. " 

4. That in compliance with the directions issued by this 

Hon'b!e Tribunal vide order dated 15.12.2025, 

Respondent No. 1 duly undertook the necessary actions 

and consequently filing a detailed Action Plan dated 

17.02.2026 for all alleged 13 Ponds before this Hon'ble 

Tribunal. 

DETAILED ACTION PLAN OF THE RESPONDENTS 

A. 

3
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17.02.2026 with respect to Udai Pond (Plot No.- 112), the 

details whereof are set out hereinbelow : 

i. Action Plan for Rejuvenation: 

That the Manshadevi Pond, located under Nagar Panchayat 

Kadaura, earlier had lotus flowers growing in it. These 

flowers were used by the temple priests and the local public 

for religious purposes. However, the lotus flowers are 

currently not visible due to the winter season. At present, 

cleaning arrangements have been made for the pond, and steps 

have been taken to stop outside sewage from entering it. 

Proper arrangements have also been made for the collection 

of rainwater. Photographs of the same are attached for 

reference. 

ii. Action Plan for Removal of Encroachment and 

• 

4

987



That as per ·the revenue records presently available, the 

recorded area of Udai Pond is 0.785 hectares, subj~ct to 

verification and demarcation by the competent revenue 

authorities . 

iv. Geo-Coordinates: 

That the geo-coordinates ofUdai Pond as identified during the 

joint inspection/survey are as follows: 

Latitude: 25.991622 

Longitude : 79.84599 

v. Source of Fund: N/A. 

vi. Agency Responsible with Officers Accountable: N/A. 

vii. Outer (Maximum) Time Limit: N/A. 

B. That in compliance with the Order dated 15.12.2025 passed 

by this Hon'ble Tribunal, Respondent No. 1 most respectfully 

submits and places on record the Action Plan dated 

17.02.2026 with respect to Sadar Pond (Plot No.- 586), the 

details whereof are set out hereinbelow: 

...... ,. ~-~~<-iiiU/ .... ~~~1 
•!'R q-qrqq ~'1tl ~~ 
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That Under· the State Government's Amrit Sarovar 2.0 

Scheme, Sadar Talab, located within the jurisdiction ofNagar 

Panchayat Kadaura, has been approved for an amount of 

ns2.58 lakh, outofwhich ~75.47 lakh has been received so 

far. The following works are proposed to be carried out under 

the said project: 

a. . Rejuvenation, dredging and dewatering of the pond 

b. Fencing work 

c. Horticulture work 

d. Construction of C.C. benches 

e. Roadside unipole signage 

f. Unipole signage inside the pond area 

g. Mud pathway with hedge on both sides 

h. Stone pitching work 

The above works at Sadar Talab are being executed by 

C&DS, Jal Nigam, which is the implementing agency for the 

project. The entire project fund has been transferred to the 

• 
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,. 
! 
* 

. ' . . . ~ . ' 

It is "further submitted that no outside sewage is being 

discharged into the pond. The pond has already been .cleaned, 

and pipes have been laid to collect rainwater and ensure 

proper water inflow into the pond. 

ii. Action Plan for Removal of Encroachment and 

Protection: 

That the area of the pond is fully secured and intact, and there 

is no encroachment over the pond. Regular monitoring has 

also been arranged to prevent any future encroachments . 

iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 

recorded area of Sadar Pond is 2.679 hectares, subject to 

verification and demarcation by the competent revenue 

authorities. 

iv. Geo-Coordinates: 

That the geo-coordinates of Sadar Pond as identified during 

are 

\3 ,;;·r:-.P<:, ,;; fi/.Jl~1'mft 31fq'~{! 
, AT ~;.f::.n '"l~i "'f,(\1 U ;Jfl~ 

as follows: 
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v. Source of Fund: 

That under the State Government's Amrit Sarovar 2.0 

Scheme, Sadar Talab , located within the jurisdiction ofNagar 

Panchayat Kadaura, has been approved for an amount of 

~152.58 lakh, out ofwhich ~75.47 lakh has been received so 

far. 

vi. Agency Responsible with Officers Accountable: 

That the implementation of the Action Plan shall be 

undertaken by C&DS, Jal Nigam, under the overall 

supervision of Concern Authorities of .Tal Nigam Department 

, who shall be personally responsible for ensuring compliance 

within the stipulated timeline. 

vii. Outer (Maximum) Time Limit: N/A. 

C. That in compliance with the Order dated 15.12.2025 passed 

by this Hon' ble Tribunal, Respondent No. 1 most respectfully 

places on record the Action Plan dated 
" 

·. 
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a. Action Plan for Rejuvenation: 

That the Jaganha Pond, located under Nagar Panchayat 

Kadaura, has been cleaned and purified. In the financial year 

2021-22, the pond was auctioned for fish farming for a period 

of five years, and the work order was issued on 03 Apri12021 . 

The current lease period will end on 31 March 2026, after 

which the auction process will be conducted again for fish 

farming. The pond has a mud embankment (bund) all around, 

and a concrete boundary wall has been constructed on two 

sides. There is no obstruction in the collection of natural 

rainwater in the pond. Rainwater during the rainy season is 

conserved in the pond through a culvert. No dirty water or 

sewage from outside enters the pond. A photocopy of the site 

photograph is attached for reference. 

for Removal of Encroachment and 

" 
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111 . Area of the-Pond as per Revenue Record: 

That as per the revenue records presently availa~le, the 

recorded area of Jagnaha Pond is 1.~15 hectares, subject to 

verification and demarcation by the competent revenue 

authorities. 

v1. Geo-Coordinates: 

That the geo-coordinates of Jagnaha Pond as identified during 

the joint inspection/survey are as follows: 

Latitude: 25.989612 

Longitude: 79.840206 

v. Source of Fund: N/A. 

v1. Agency Responsible with Officers Accountable: N/ A. 

vn. Outer (Maximum) Time Limit: N/A. 

D. That in compliance with the Order dated 15.12.2025 passed 

•. 
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That the Graveyard Pond, located under Nagar Panchayat 

Kadaura, has been c leaned and sanitized. The p9nd is 

surrounded by a boundary wall on all sides, making it fully 

secured. The pond will be auctioned in the next financial year 

for the purpose of fish farming. The pond has already been 

cleaned, and no dirty water from outside enters it. Adequate 

arrangements have been made for the collection of rainwater, 

and water is also supplied from government tube wells. A 

photocopy of the site photograph is attached for reference. 

ii. Action . Plan for Removal of Encroachment and 

Protection: 

That the area of the pond is fully secured and intact, and there 

is no encroachment over the pond. Regular monitoring has 

also been arranged to prevent any future encroachments. 

Area of the Pond as per Revenue Record: 

( 
as per the revenue records presently available, the 

ecorded area of Pond near Graveyard is 0.316 hectares, 

and demarcation by the competent 

•. 
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iv. Ceo-Coordinates: 

That the geo-coordinates of Pond near Graveyard as ide!Jtified 

during the joint inspection/survey are as follows: 

Latitude: 25.989443 

Longitude: 79.831247 

v. Source of Fund: N/A 

vi. Agency Responsible with Officers Accountable:N/A 

vii. Outer (Maximum) Time Limit: N/A 

E. That in compliance with the Order dated 15.12.2025 passed 

by this Hon' ble Tribunal, Respondent No. 1 most respectfully 

submits and places on record the Action Plan dated 

17.02.2026 with respect to Pond near Vaishnav Mata 

Mandir, the details whereof are set out hereinbelow: 

i. Action Plan for Rejuvenation: 

That Vaishnomata Temple Pond, located under the 

risdiction ofNagar Panchayat Kadaura, has a boundary wall 

about 2-3 feet on all sides, with one side kept open to allow 

Lake/Pond Conservation4eme, vide Government Order 

~~T/~~rr~)a:mi1 
ifll\GcJHd ~'ru \if~R 
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o. 534/2026/Nau-5-002-Comp No .-2002135, Urban 

Development Section-S, dated 02 January 2026, an an~ount of 

~27.03 lakh has been approved for the construction of an iron 

mesh boundary wall and interlocking work on Plot Nos . 657 

and 659. The tender process is currently underway. The 

executing agency for the said work will be Nagar Panchayat 

Kadaura, and the Junior Engineer of the PWD Department 

attached to Nagar Panchayat Kadaura will supervise and 

monitor the work to ensure that it is completed within the 

stipulated time. It is further submitted that the pond has been 

cleaned, adequate arrangements have been made for 

collection of rainwater, and no sewage from outside enters the 

pond. Geotagged photographs of the site are attached for 

reference. 

for Removal of Encroachment and 

no encroachment over the pond. Regular monitoring has 

• 
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iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 

recorded area of Vaishnomata Temple Pond is 0.101 

hectares, subject to verification and demarcation by the 

competent revenue authorities. 

iv. Geo-Coordinates: 

That the geo-coordinates of Vaishnomata Temple Pond as 

identified during the joint inspection/survey are as follows: 

Latitude: 25.983597 

Longitude: 79.839951 

v. Source of Fund: That under the Urban Lake/Pond 

Conservation Scheme, vide Government Order No. 

5 34/2026/N au-5 -002-Comp No.-2002135 , Urban 

Development Section-S , dated 02 January 2026, an amount of 

~27.03 lakh has been approved for the construction of an iron 

mesh boundary wall and interlocking work. • 

vi. Agency Responsible with Officers Accountable: 

shall be 

by Nagar Panchayat~ Kadaura, under the 
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overall superv1s1on of Junior Engineer of the PWD 

Department attached to Nagar Panchayat Kadaura , who 

shall be personally responsible for ensuring compliance 

within the stipulated timeline . 

vii. Outer (Maximum) Time Limit: N/A 

F. That in compliance with the Order dated 15 .12.2025 passed 

by this Hon' ble Tribunal, Respondent No. 1 most respectfully 

submits and places on record the Action Plan dated 

17.02.2026 with respect to Vaishnav Mata Mandir (Plot 

No.- 659), the details whereof are set out hereinbelow: 

i. Action Plan for Rejuvenation: 

That Vaishnomata Temple Pond, located under the 

jurisdiction of Nagar Panchayat Kadaura, has a boundary wall 

of about 2- 3 feet on all sides, with one side kept open to allow 

natural rainwater to collect in the pond. Under the Urban 

Lake/Pond Conservation Scheme, vide Government Order 

No. 534/2026/Nau-5-002-Comp No.-2002135 , Urban 

Development Section-S, dated 02 January 2026, an amount of 

• 
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mesh boundary wall and interlocking work on Plot Nos. 657 

and 659. The tender process is currently underway. The 

executing agency for the said work wi ll be Nagar Panchayat 

Kadaura, and the Junior Engineer of the PWD Department 

attached to Nagar Panchayat Kadaura will supervise and 

monitor the work to ensure that it is completed within the 

stipulated time. It is further submitted that the pond has been 

cleaned, adequate arrangements have been made for 

collection of rainwater, and no sewage from outside enters the 

pond. Geotagged photographs of the site are attached for 

reference. 

ii. Action Plan for Removal of Encroachment and 

Protection: 

That the area of the pond is fully secured and intact, and there 

is no encroachment over the pond. Regular monitoring has 

also been arranged to prevent any future encroachments. 

available, the 

• 
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hectares, subject to verification and demarcation by the 

competent revenue authorities. 

iv. Geo-Coordinates: 

That the geo-coordinates of Vaishnomata Temple Pond as 

identified during the joint inspection/survey are as follows: 

Latitude: 25.983627 

Longitude: 79.839357 

v. Source of Fund: N/A 

vi. Agency Responsible with Officers Accountable: 

That the implementation of the Action Plan shall be 

undertaken by Nagar Panchayat, Kadaura, under the 

overall supervision of Junior Engineer of the PWD 

Department attached to Nagar Panchayat Kadaura, who 

shall be personally responsible for ensuring compliance 

within the stipulated timeline. 

" 

ubmits and places on recor the Action Plan dated 

17
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17.02.2026 w ith respect to Bahari Pond (Plot No.- 946), the 

details whereof are set out hereinbelow: 

i. Action Plan for Rejuvenation: 

That the Bahari Pond, located under Nagar Panchayat 

Kadaura, has been cleaned and sanitized. In the financial year 

2021-22, the pond was auctioned for fish farming for a period 

of five years. The work order was issued on 03 April 2021 , 

and the lease period will end on 31 March 2026. After the 

expiry of the current lease, the auction process will be 

conducted again for fish farming. All sewage lines leading to 

the pond have been completely closed, and at present no 

sewage is entering the pond. A work plan for the overall 

beautification of the pond will be prepared and submitted to 

the Government in the next financial year. The beautification 

work will be undertaken after approval of funds by the 

Government. The executing agency for the project will be • 

Nagar Panchayat Kadaura, and the Junior Engineer of the 

\ 

' pervise and monitor the enti~ork to ensure its timely 

-="""r.-"1~-tt n'~r.m~ ~lltr~{ 
'-' . . \ '•' " .S~-::c -r= · ,:, rrti r.<iG.ii.\ \i1K'~t ,.1 

<"l"l\ ·•-u"' 
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completion. Adequate arrangements have been made for 

rainwater harvesting, and the pond has been cleaned. 

11. Action Plan for Removal of Encroachment and 

Protection: 

That the area of the pond is fully secured and intact, and there 

is no encroachment over the pond. Regular monitoring has 

also been arranged to prevent any future encroachments. 

iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 

recorded area of Bahari Pond is 1.226 hectares, subject to 

verification and demarcation by the competent revenue 

authorities. 

iv. Geo-Coordinates: 

That the geo-coordinates of Bahari Pond as identified during 

the joint inspection/survey are as follows: 

Latitude: 25.981027 • 

Longitude: 79.838885 

Source of Fund: N/A 

Agency Responsible with Offic s Accountable: 

19
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That the implementation of the Action Plan shall be 

undertaken by Nagar Panchayat, Kadaura, under the 

overall supervision of Junior Engineer of the PWD 

Department attached to Nagar Panchayat Kadaura , who 

shall be personally responsible for ensuring compliance 

within the stipulated timeline. 

vii. Outer (Maximum) Time Limit: N/A 

H. That in compliance with the Order dated 15.12.2025 passed 

by this Hon' ble Tribunal, Respondent No. 1 most respectfully 

submits and places on record the Action Plan dated 

17.02.2026 with respect to Nagin Shakti Pond (Plot No.-

430/994), the details whereof are set out hereinbelow: 

i. Action Plan for Rejuvenation: 

That the pond had earlier been excavated and the covered area 

has been duly protected by constructing a boundary wall 

nd. However, due to the drying up of the pond, aquatic 

grass IS being removed ~ugh proper cleaning 

0l~ffffi'":Cbnt ;~:m~ ~~ctiltt 
rrr,· ti"'.:W;n <!)eyu m~-·1 
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operations. After completion of the cleaning work, water is 

being filled in the pond through a private tube well to restore 

the water level, and the process of auction for fish farming in 

the pond is presently underway. It is further submitted that no 

dirty water or sewage is entering into the pond, and adequate 

measures have been taken to ensure that the pond remains free 

from any contamination. 

ii. Action Plan for Removal of Encroachment and 

Protection: 

That the area of the pond is fully secured and intact, and there 

is no encroachment over the pond. Regular monitoring has 

also been arranged to prevent any future encroachments. 

iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 

recorded area ofNagin Shakti Pond is 0.130 hectares, subject 

to verification and demarcation by the competent revenue 

authorities. 

\jt)t~c{il~ /3-~~m:;) ~~ 
Iff( q'f.ll'IQ ~ ~ 
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iv. Geo-Coordi.nates: 

That the geo-coordinates of Nagin Shakti Pond as identified 

during the joint inspection/survey are as follows : 

Latitude: 25.988208 

Longitude: 79.844194 

v. SourceofFund:N/A 

vi. Agency Responsible with Officers Accountable: N/A 

vii. Outer (Maximum) Time Limit: N/A. 

I. That in compliance with the Order dated 15 .12.2025 passed 

by this Hon' ble Tribunal, Respondent No. 1 most respectfully 

submits and places on record the Action Plan dated 

17.02.2026 with respect to Seer Pond (Plot No.- 585/2 (22)), 

the details whereof are set out hereinbelow: 

i. Action Plan for Rejuvenation: 

That under the Urban Lake/Pond Conservation Scheme, for 

Order No. 534/2026/9-5-002-Comp No.-

• 

·. 
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construction of a mesh boundary wall and interlocking work 

in the pond area. After completion of the tender process, the 

work will be executed under the supervision of the Junior 

Engineer. The area of the pond is protected and there is no 

encroachment of any kind. The pond has been cleaned, and 

adequate arrangements have been made for the collection of 

rainwater. No dirty water or sewage from outside enters the 

pond. A photocopy of the site photograph is attached for 

reference . 

ii. Action Plan for Removal of Encroachment and 

Protection: 

That the area of the pond is fully secured and intact, and there 

is no encroachment over the pond. Regular monitoring has 

also been arranged to prevent any future encroachments . 

iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 
• 

recorded area of Seer Pond is 0.235 hectares, subject to 

verification and demarcation by the competent revenue 

23
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iv. Geo-Coordinates: 

That the geo-coord inates of Seer Pond as identified during the 

joint inspection/survey are as follows: 

Latitude: 25.987772 

Longitude: 79.837407 

v. Source of Fund: That under the urban Lake/Pond 

Conservation Scheme, for Seer Pond located under Nagar 

Panchayat Kadaura, vide Government Order No. 534/2026/9-

5-002-Comp No.-2002135 , Urban Development Section-S 

dated 02 January 2026, an amount of n4.15 lakh has been 

approved for the construction of a mesh boundary wall and 

interlocking work in the pond area. 

vi. Agency Responsible with Officers Accountable: 

That the implementation of the Action Plan shall be 

undertaken by Nagar Panchayat, Kadaura, under the 

overall supervision of Junior Engineer, who shall be 

t~S., personally responsible for ensuring compliance within the 
~ ; _ 

~...,, , "'·fi! /- :. ~., ,~, 2-i ) "--' 

~.:;:: ~ ;; :(§ ~- l stipulated timeline . 
.i' ·~41 °;Y.Jf · (}, 

-~· f::>" _ ... ~~~ 1 
;~_~". ·~ . ~-l~_-:~~J; Outer (Maximum) Time Limit:~N/A 
,~ co~~;::}-" 

-~~~:,.; 

\:iti~~/·3\~~~ 
•r<f( \~~(! ~u ~ml;:J 
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I. That in compliance with the Order dated 15.12.2025 passed 

by this Hon'ble Tribunal, Respondent No. 1 most respectfully 

submits and places on record the Action Plan dated 

17.02.2026 with respect to Dhobipura Pond (Plot No.-

292/2), the details whereof are set out hereinbelow: 

i. Action Plan for Rejuvenation: 

That under the Urban Lake/Pond/Tank Conservation Scheme, 

financial approval has been granted for development works of 

Dhobipura Pond situated within the jurisdiction of Nagar 

Panchayat Kadaura, Vide Government Order No. 534/2026/9-

5-002-Comp. No. 2002135 , Urban Development Section-S, 

Lucknow dated 02.01.2026, an amount of n9.12 lakh has 

been sanctioned for construction of a mesh boundary wall and 

interlocking work around the pond area. It is further submitted 

that the work shall be executed after completion of the 

of the • 

•. 
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di1iy water or sewage from outside is entering into the pond . 

Adequate arrangements have been made to ensure that 

rainwater is properly co llected and retained in the pond, 

thereby maintaining its ecological and environmental 

condition. 

ii. Action Plan for Removal of Encroachment and 

Protection: 

That the area of the pond is fully secured and intact, and there 

is no encroachment over the pond. Regular monitoring has 

also been arranged to prevent any future encroachments. 

iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 

recorded area of Dhobipura Pond is 0.353 hectares, subject 

to verification and demarcation by the competent revenue 

authorities. 

·.--. : .. ·,~~;.~. . 
. · ... ~ y;~-, Geo-Coordmates: 

~· ~ \. '\. 
,
1
, ~n.u~\i * .

1
.\ fhat the geo-coordinates of Dhobipura Pond as identified 

, ~ ,~cn . v.~~~~-·~.. ~ 
. ~" ~ -~ Jff,x~:o :r . ~ ~ ~ N.~~ i'\.?.;~{:·~ .. · 'Q.O\· ' ~ . uring the joint inspection/survey are as follows: 

1'·-"' . f'\(L'/"').1 -..: f 
·q. · '>!;.r,.-~"' '\:)~ . !"". ' 

•· . .... il .• '_s"\1~~&· ~~:;,·/ Latitude: 25.988122 ~ . 
. ..rO 
. , ' '.!I C\_ ' \ ,. "' 

. --·~~ ~ - 1 :.~:-:?..~--' 

\-;·c;f•r:;r;ft'f<iiTit /-311'-!· mft ~t 
~ 'f{ \M'f<1'fl' <f:~!\T i;JR<irrr 
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Longi tude: 79.8368 

v. Source of Fund: That under the Urban Lake/Pond/Tank 

Conservation Scheme, financial approval has been granted for 

development works of Dhobipura Pond situated within the 

jurisdiction of Nagar Panchayat Kadaura, Vide Government 

Order No. 534/2026/9-5-002-Comp. No. 2002135, Urban 

Development Section-S , Lucknow dated 02.01.2026, an 

amount of ~ 19.12 lakh has been sanctioned for construction 

of a mesh boundary wall and interlocking work around the 

pond area. 

vi. Agency Responsible with Officers Accountable: 

That the implementation of the Action Plan shall be 

undertaken by Nagar Panchayat, Kadaura , under the 

overall supervision of Junior Engineer, who shall be 

personally responsible for ensuring compliance within the 

tipulated timeline. • 

by this Hon' ble Tribunal, Respond nt No. 1 most respectfully 
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submits and places on record the Action Plan dated 

17.02.2026 with respect to Bamhori Pond (Plot No.- 60), the 

details whereof are set out hereinbelow: 

i. Action Plan for Rejuvenation: 

That Bamhori Pond, situated within the jurisdiction of Nagar 

Panchayat Kadaura, is located in the central part of the town. 

At present, necessary action is being undertaken to remove 

water hyacinth and other aquatic vegetation from the pond in 

order to restore its ecological condition. It is submitted that a 

comprehensive action plan for the overall beautification and 

development of the pond shall be prepared and forwarded to 

the Government in the forthcoming financial year. Upon 

approval of the requisite funds by the competent authority, the 

works relating to beautification of the pond and construction 

. . of a boundary wall shall be undertaken. The Nagar Panchayat 

---JJ. _, __ : ·.~ ·~~~.:>~ . .Kadaura shall act as the executing agency for the said works. 
l:J t '\ 

. · 1,- , . · - , 

;::A.1.·"~; • . ·:iU1l.? {J;v . . \ e Junior Engineer of the Pub lie Works Department (PWD) 
• ... u ' ' ., ::,.;'l;<,"'rJ,.. ·"1!1. / f · ' 

·~a r~ 9: • 

Dz.,~~~;~~'f12c,?" -¥-~~sociated with Nagar Panchayat Kadaura shall maintain 
. '·.. -4Li&J!I 1 

·I v :r \_... 
~ 

-.... ,.~~-. r.ht•"';.~mfl~1\l \J'·tl'J it;lliC4 ~{>i ~· 

"i'R Giif;q-Q ..:P~RT ~Ff 

• 
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the entire work is completed within the stipulated time frame. 

It is also submitted that adequate arrangements have been 

made for the collection and conservation of rainwater in the 

pond. 

ii. Action Plan for Removal of Encroachment and 

Protection: 

That water hyacinth has developed in certain portions of the 

pond, and necessary steps are presently being undertaken for 

its removal and cleaning to restore and maintain the ecological 

condition of the pond. 

iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 

recorded area of Bamhori Pond is 0.474 hectares, subject to 

verification and demarcation by the competent revenue 

authorities. 

• 

the geo-coordinates of Bamhori Pond as identified 

during the joint inspection/survey are as follows: 

Latitude: 25.981485 

•. 
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Longitude: 79.833313 

v. Source of Fund: N/A 

vi. Agency Responsible with Officers Accountable: 

That the implementation of the Action Plan shall be 

undertaken by Nagar Panchayat Kadaura , under the overall 

supervision of Junior Engineer of the Public Works 

Department (PWD) associated with Nagar Panchayat 

Kadaura, who shall be personally responsible for ensuring 

compliance within the stipulated timeline. 

vii. Outer (Maximum) Time Limit: N/A. 

K. That in compliance with the Order dated 15.12.2025 passed 

by this Hon 'ble Tribunal, Respondent No. 1 most respectfully 

submits and places on record the Action Plan dated 

17.02.2026 with respect to Bamhori Pond (Plot No.- 61), the 

: ·:·~ ·· --:\·:-·:~~- :_.f . ;", ~~'-. details whereof are set out hereinbelow: 
~ ~-· --~ --~,~~ ).:-. 

/ ;.;.. · ' lrfAtvo.~, '··, i:, · · ~ '~ction Plan for Rejuvenation: 

·~ ~ ~~~;:..~.~~b~ ~- .. at Bamhori Pond, situated within the jurisdiction of Nagar 

\~ D.ts~/~:2(},? !? ~ 
--~.~ . :~riUN ;p~ anchayat Kadaura, is located in the central part of the town. 

' V~..., - .~ • 
. "~ J.":''./ . 

· 'J[ ~ At present, necessary action is bei~ndertaken to remove 

iJ':~:TifCR:rfi /-31~~ntft 13:ftltG6Ht 
'PT\ v~q~:q('f ~-~fm ~!<:'fr.T 

• 

•. 
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water hyacinth and other aquatic vegetation from the pond in 

order to restore its ecological condition. It is submitted that a 

comprehensive action plan for the overall beautification and 

development of the pond shall be prepared and forwarded to 

the Government in the forthcoming financial year. . Upon 

approval of the requisite funds by the competent authority, the 

works relating to beautification of the pond and construction 

of a boundary wall shall be undertaken. The Nagar Panchayat 

Kadaura shall act as the executing agency for the said works. 

The Junior Engineer of the Public Works Department (P\VD) 

associated with Nagar Panchayat Kadaura shall maintain 

strict supervision and monitoring of the project to ensure that 

the entire work is completed within the stipulated time frame. 

It is also submitted that adequate arrangements have been 

Plan for Removal of Encroachment and 

• 

•. 
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pond. and necessary steps are presently being undertaken tor 

its removal and cleaning to restore and maintain the ecological 

condition of the pond. 

iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 

recorded area of Bamhori Pond is 0.069 hectares, subject to 

verification and demarcation by the competent revenue 

authorities. 

iv. Geo-Coordinates: 

That the geo-coordinates of Bamhori Pond as identified 

during the joint inspection/survey are as follows: 

Latitude: 25.981082 

Longitude: 79.834891 

v. Source of Fund: N/A 

Agency Responsible with Officers Accountable: 

That the implementation of the Action Plan shall be 
• 

undertaken by Nagar Panchayat Kadaura , under the overall 

supervision of Junior Engineer of the Public Works 

Department (PWD) associated wi Nagar Panchayat 

•. 
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Kadaura, who shall be personally responsible for ensuring 

compliance within the stipulated timeline. 

vii. Outer (Maximum) Time Limit: N/A 

L. That in compliance with the Order dated 15.12.2025 passed 

by this Hon'ble Tribunal, Respondent No. 1 most respectfully 

submits and places on record the Action Plan dated 

17.02.2026 with respect to Kherapati Pond (Plot No.- 566), 

the details whereof are set out hereinbelow: 

i. Action Plan for Rejuvenation: 

That Kherapati Pond, situated within the jurisdiction ofNagar 

Panchayat Kadaura, is located in the central part of the town. 

At present, necessary action is being undertaken to remove 12 

encroachments identified in and around the pond area in order 

to restore and protect the water body. It is submitted that a 

•. 
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/ 
'' "" : ;r;-

of a boundary wall shall be undertaken. That Nagar Panchayat 

Kadaura shall act as the executing agency for the said project. 

The Junior Engineer of the Public Works Department (PWD) 

associated with the concerned Nagar Panchayat Kadaura shall 

maintain strict supervision and monitoring to ensure that the 

entire work is completed within the stipulated time frame. 

ii. Action Plan for Removal of Encroachment and 

Protection: 

That there were 12 encroachments remaining over the said 

pond, and the process for their removal is currently underway. 

Upon removal of these encroachments, the entire area of the 

pond will be restored and made free from encroachment. 

iii. Area of the Pond as per Revenue Record: 

That as per the revenue records presently available, the 

recorded area ofKherapati Pond is 0.611 hectares, subject to 

verification and demarcation by the competent revenue 

·. 

34

1017



6

35

1018



7. That in view ·ofthe facts and circumstances hereinabove, it is 

respectfully submitted that the respondents are meticl!_lously 

comply with the recommendation and direction passed bte 

Hon'ble Tribunal. ~) 

VERIFICATON 

Verified at ___ on __ day of __ 2026 that I, the 

above-named deponent to hereby verifY that the contents of the 

above stated paras are true to my knowledge and belief and no part 

of it is false and nothing material has been concealed there for 
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5"~ 
Gmail Chamber of Shwetank Sailakwal <chamberof~hwetanksailakwal@gmail.com> 

Se.Y&v 1t(e~oof 
Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated 
15.12.2025 passed by this Hon'ble Tribunal. 
1 message 

Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com> 
To: ranjan kumar rai <advranjan.rai@gmail.com> 

Dear Sir, 

9 March 2026 at 19:45 

Please find attached the Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated 15.12.2025 

in EN11-12/2024 case Titled:- Pushpendra Kumar -Vs.- Nagar Panchayat Kadaura & Ors. NDOH:- 11/03/2026. 

Consider this as advance service. 

't!j Compliance Affidavit.pdf 
24340K 
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Gmail Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com> 

Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated 
15.12.2025 passed by this Hon'ble Tribunal. 
1 message 

Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com> 
To: bhanwar jadon <bhanwar09jadon@gmail.com> 

Dear Sir, 

9 March 2026 at 19:46 

Please find attached the Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated 15.12.2025 
in EA/11-12/2024 case Titled:- Pushpendra Kumar -Vs.- Nagar Panchayat Kadaura & Ors. NDOH:- 11/03/2026. 

Consider this as advance service. 

~ Compliance Affidavit. pdf 
24340K · 
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